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MINISTRY OF RAILWAYS
[South Western Railway (Construction Organisation]
NOTIFICATION
Bengaluru, the 2nd June, 2026

S.0. 2801(E).— In exercise of powers conferred by sub-section (1) of Section 20 A of the Railway Act 1989
(24 of 1989) (hereinafter referred to as the said Act) the central Government after being satisfied that for the public
purpose the land the brief description of which has been given in the schedule annexed hereto is required for the
execution of the Special railway project in lieu of Level crossing No. 81 Construction of ROB between Karadi-Tiptur
hereby declares its intention to acquire such land.

Any person interested in the said land may within Thirty days from the date of publication of this notification
in the official Gazette raise objection to the acquisition and use of such land for the aforesaid purpose under sub-
section(1) of Section 20D of the said Act.

Every such objection shall be made to the Competent Authority and Special Land Acquisition Officer
Tumakuru-Rayadurga and Tumakuru-Davanagere Railway project Tumakuru for ROB /RUB’s in lieu of Level crossing
No. 81 Construction of R.O.B. between Karadi-Tiptur in writing and shall set out the grounds thereof and the competent
authority shall give the objector an opportunity of being heard either in person or by a legal practitioner and may after
hearing all such objections and after making such further enquiry if any as the competent authority thinks necessary by
order either allow or disallow the objections.



THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

Any order made by the competent authority under sub-section (2) of Section 20 D of the said Act shall be final.

The land plans and other details of the land covered under this notification are available and can be inspected
by the interested person at the aforesaid Office of the Competent Authority and Special Land Acquisition Officer
Tumakuru-Rayadurga and Tumakuru-Davanagere Railway project Tumakuru.

SCHEDULE

Brief description of the land to be acquired with or without structure falling within the proposed Special Railway
Project of bridges in lieu of Level crossing No. 81 Construction of ROB between Karadi-Tiptur.

DISTRICT: TUMAKURU

TALUK: TIPTUR  HOBLI: KASABA  VILLAGE: KOPPA

S1
No

Sy
No

Beneficiary

Acquired Extent (In Acres-Guntas)

Total A Kharab B Balance
(A-G) (A-G) Kharab (A-G)
(A-G)

Classification of
land

52/4

B.S. Basavaraju S/O Shivappa

0-36 - - 0-36

Dry

52/5

T.S. Channegowda S/O
Subagaiahgowda

0-00 172 - - 0-001/2

Dry

52/6

T.S. Channegowda S/O
Subagaiahgowda

0-03 172 - - 0-031/2

Dry

52/7

Dil Shadibee D/O Mohammed
Husheen Sab Shahataj Bee D/O
Mohammed Husheen Sab

0-02 - - 0-02

Dry

52/11

T.S. Channegowda S/O
Subagaiahgowda

0-051/2 - - 0-051/2

Dry

52/13

M Sowbhagya W/O T.S.
Channegowda

0-02 - - 0-02

Dry

53

T.S. Channegowda S/O
Subagaiahgowda

0-04 - - 0-04

Dry

57

Kempaiah S/O Channaiah

M. Veeraraju S/O K.M.
Munikrishnappa

M. Veeraraju

K.C. Gangadharaiah S/O
Chandraiah

Vasanthamma D/O Chandraiah
Gurudat S/O Chandraiah
Mamatha D/O Chandraiah
Rangaiah S/O Dasanna
Ramaiah S/O Lakkaiah
Lakshmi W/O K.M. Ravindra
Gangamma W/O Chandraiah
K.C. Gangadharaiah
S/OChandraiah

Vasantamma D/O Chandraiah
Gurudatta S/O Chandraiah
Mamatha D/O Chandraiah
Gangamma W/O Chandraiah
Gomala

Lakshmi W/O K.M. Ravindra

0-37 1/2 - - 0-371/2

Grant

Total

2-11 - - 2-11

ABSTRACT

Dry

Grant Kharab

Total

1-13 172

0-37 1/2 -

2-11

[F. No. W.271/CN/BNC/2026-27/Land SRP/1727]
PARDEEP PURI, Chief Engineer-11I/Construction

and Published by the Controller of Publications, Delhi-110054. sasvestxumar

SRIVASTAVA

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-1 10064




		2026-06-04T23:01:06+0530
	SARVESH KUMAR SRIVASTAVA




